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IN THE CENTRAL ADMINISTRAT(VE TRIBUNAL

PRINCIPAL BENCH
NCW DELHI,_

JeAe N0,2411/91 uith Date of decision 30-10-1395
O.A, No.2419/91

Hon'ble Shri N.u. Krishnan, Acting Chairman
Hon'ble Smt,Lakshmi Swaminathan, Member (3)

1.5hri Shanti Lal

S/o Shriiattan Chand,

0/3 SSRM, Delhi 3orting Oivision,
Velhi-6,

R/3J 299 ,Kishare Pura, Pili Kothi,
Vrindavan, Mathura, ~ ‘

2,3hri Mahinder Singh Tanuwar
S/5 shri Bohat R am
LSG Sorter(Retd,)
» € R/a HeNo,C~B-93, Naraina,
New Uelhi-110023

3.5hri RamiuNar ain Verma
S/o Late Sh,Ram Chandsr Verma
HSG(Re td, ),
0/3 New uelhi Sorting & Airmail Divn,
R/J uz-3e, Naraina,
New Oelhi-28

4,5hri Dei Chand Gaur
S/J sh, KeBakhtawar Lal,
d/3 Qe lhi ARirmail Sorting,
-Safdarjung, New delhj
R/O 79,Pratap Nagar, Jail Road,
New Uelhi-g4

- S.Mrs Usha Joshi
widow of late Shri Jm Prakash Joshi
R/3 75/3A,Radha Puri,
Extension No.2, Krishan Nagar,
New Jelhi.-110051

6eSmt.Kailash Madan
R/G A-503, Kalkaji,
N:w Belhi,

7.Smt, Sita Hani
w/o late Shri Chandi ram
R/ -258,3aket, Ney Delhi=17

8e3mt.Shakunt]la Uavi
w/o late SheSenosSharma
R/J B-Z?,Gali No,1,UWest Chander Nagar,

9.3h,~aghubir Prasad Aggarua]
R/d 513, Mantola, Paharganj,Ney Deihji-55
(Nonme for the @pplicants) ees Applicants

VS.
Te The Union or Indja through the
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Secy,. to the Gavernment,
Deptt,of Posts,
Dak tar Bhawan,New Velhj-1

2, The Chiesf Po=t Mas tar ueneral,
delhi Circle,Meghdoat Bhawan,
Jhandewalan,New Delhi,.1 Responuents

(By Advscate Shri Belall )

UA No,2419/91

1« Sh.Hari 3ingh Verma
Sorting Asstt,(LSG) Ketd,
Jelhi Airmail Sorting Uivision
De lhlo
R/0 R2/273M, Raj Nagar-II,
Palam Colony, Delhi

2. Shri Karori Mal Aggarual,
H.No.V.181,Hospita1 Wali gali,
Arvind Nagar, Uelhi-53,

3. Sh.Ram Swaroop Toor
r/o 24/221, Dev Nagar, Sonepe t,Har yana,

4. Shri Siri Ham-II
R/G Vill,& P.O. Jharla,
, Distt.Gurgaan, Haryana,

S. 3Smt, Shimla Uevi
w/o late Sh,Sadhy Ram Sharma
r/o 64, Shivpuri, Delhi~51

6. Ms Neelam Tiwari
D/o late Shelnterjit Tiwari
R/U A-116, Jagat Pyri,
Dglhi-93

7 Smt.Satya Rani,
w/o late 5h,Om Prakash Mangia
R/U 40C West Azag Nagar,Delhi-41

e AP nlican ts
(None for the applicants )

Vs,

1« The Union 1f India through the
Secretary ta the Gavernment
Department of Pos ts,Dak tar Bhawan,
New Uelhi-110001

2, The Chief Past Mas ter General
Delhi Circle, Meghdoot Bhawvan,
Link Road, Jhandewala Extension,
New Delhi,
«+e« Respondents
(By Advocate Shri BoLall )
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QR D £ K (JRAL)

(Hon'ble Shrji NeVe Krishnan, Acting Chairman )

y Shri ZeX. Joseph is stated to be the
counsel for the apslicants in both 0As and Shri 8, Lall
counsel far tre re spondents, We had a feeling that
as Shri Juseph has since besen appointed as Gavt.ﬁ:unaal,
he would not be appearing for tre dpplicants, Llearned Ul
counsel far the Frespondents states that it may not be sp

pPresumed becaussz, as Fecently asg an 10.5.1995, Shri

CeXe Joseph had appear-d for the apslicants in similar

matters. Jdn 10,5,1595 2 batch of JAs was dismissed

by anasther Bench in which the applicants were
represented by Shri c.x. Joseph., That order disposed
af OA nos. 1368/32, 434/31, 431/91,435/31,614/91 and
735/31 also amuns Jihers, A revieu against that

arder has als3 haen gismiscsad, Capies of the Jrders
have bsen poaduced For our serusal, It ig pointed

out that in para 1 aof the JAs, the asulicants have
staced that ths O0A filed by them is identical yith the
OAs mentioned absve which heave been dispos.d sf,

He, therefiore, submits that the present JA may also be
disposed of sn the same basis.and that it is not
AScessary t2 issu2 notices tu ths adtalicant an the
ground that Shri L.X. Jaseph may rn3t pe Tepres.nting
them,

2. We have coinsidered the mattor, Nope is

prescnt for tre a8pplicants, though called twice,

Ne are satisfied that merely because Sh.t.X. Jsseph
has since been appointed as the Gouu.caunsel, it is

naot necessary ti issye notice to the asiliceants




because in the earlier Cases recently decided in
May, 1395, he nad antered appsaranca fo; the
applicants in the VET'y cases which are mentioned
in these 0A, as being identical cases,

kg 2 o I
3. UB,,tm refore, af the visw that these OAs

can be disposed 3f an the basis 3f theg judgment in
R 1368/92 and batch af cases rendered an 10,5,95,
Fallaouing that judoment, we hald that these QOAs

lacks merit and tnerefare, accirdingly these JAs

are dismissed, - (SL -
g | @, “(‘ 7/"' ."‘1
(smt, Lakshmi Swaminathan) (NoV. Krishnan )
Member (J) Acting Chair man
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